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Mr. Vijay Mehta, counsel for applicant. 
Mr. M. S. Godara, proxy counsel for 
Mr. Vinit Mathur, counsel for respondents. 

The learned advocate appearing for the applicant submitted 

that the respondents have already granted the relief of M.A.C.P. as. 

claimed by the applicant, as such this O.A. has become 
l . 

i nfructuous. 

In view of the submission r:nade above, we are of the view 

that this Original Application has become infructuous, and as such 

me stands dismissed as being irifructuous. 
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[Justice S.M.M. Alam] 
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